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Minister. After understanding the crisis, he 

should appear before the ho. Supreme Court 

so that it is explained to the hon. Supreme Court 

and that we shall get a suitable verdict which 

will give relief to the people of Kashmir. 

PR. BIPLAB DASGUPTA (West Bengal): 

Madam; I associate myself with him and just 

say.... 

THE VICE-CHAIRMAN (Shrimati 

Renuka Chowdhury): Don't elaborate on it. 

DR. BIPLAB DASGUPTA (West Bengal): 

I will take one minute. 

We share the concern for the environment. 

We agree that there is need to implement the 

laws. The question is not only of natural 

environment but also human environment. 

Nothing which uproots human beings and 

destroys their economy should be applied 

mechanically. Just now we were discussing the 

same issue. The same sort of issue came up. I 

urge upon the Government to look into the 

whole issue of environment, economics and 

law together so that such anomalies are not 

created in implementation of the law. Thank 

you very much. 

THE VICE-CHAIRMAN (Shrimati 

Renuka Chowdhury): I am sure the 

Government will take note of this. 

SPECIAL MENTIONS AVERTED MID 

AIR COLLISION NEAR CALCUTTA 

SHRI BRAHMAKUMAR BHATT 

(Gujarat): Madam Chairperson, I am rising to 

draw the attention of this august House to the 

fact that another mid-air horror might have 

struck near Calcutta or the Bay of Bengal. It 

was averted not because of any effort on the 

part of the Goverment or the Civil Aviation 

Department or the Control Tower but possibly 

because of an act of God. The lives of 

passengers in two foreign aircraft were saved. 

This was hardly a week after the horror which 

struck near Delhi due to the collision of a 

Saudi-747 aircraft and a Khazak aircraft. 

Unfortunately, 350 persons died in the accident. 

What the Government did was to see that the 

bodies were identified and, if nobody claimed 

the bodies, to collectively bury or cremate 

them. 

The question is very simple, Madam. The 

Commercial Pilots Association of India has 

said in a public statement that equipments 

worth mroe than Rs. 300 crores were lying at 

the Palam Airport They were supposed to be 

for the purpose of modernising the Control 

Tower. They have not been used since 1996. 

Who is responsible for this? Whatever the 

former Minister or the former Government 

might have done, I am not an agent of any 

Government. What has the Minister in charge 

today done since this Government came to 

power? The person in charge of the Control 

Tower has said that they were not at fault so 

far as the collision between the aircraft near 

Delhi was concerned. Some Judge has been 

appointed. My submission is, if we can take 

the advice of, or have consultation with 

foreigners on crucial issues, delicate issues of 

manufacturing of our planes, why we should 

not invite experts from outside to see how this 

collision occurred in mid-air near Delhi. 

It has appeared in the Press that airport 

equipments worth crores of rupees were lying 

at the Ahmedabad Airport and that they were 

also not being used for the Control Tower 

purposes. It is known to everybody, each one 

of us, that during the last three years more than 

1100 persons have died due to air crash or 

accidents in air. 

If this is going to happen and the 

Government is not going to take effective 

measures, I have got apprehensions.The people 

will be very much afraid of travelling by 

aeroplane. They will not know what will 

happen to their plane when the air-hostess 

announces that in a few minutes the aircraft 

will land at a particular destination. They will 

think that anything can happen before the 

aircraft lands. 

My request and my particular submission 

to the Government is that the Government must 

associate with the inquiry into this'collision .... 

between the Saudia aircraft and the Kazhak 

aircraft, a foreign expert or an Air bus expert, 

a 747 Boeing expert to go through a definite 

finding as to how this accident has occurred. 

Secondly, an air accident has been averted 

near Calcutta by the act of God which has 

been reported in The Times of India. The person 
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on duty on that day was relieved from the 

service. It has been accepted by the incharge 

Regional Director, Eastern Zone there. The 

hon. Minister should come before this House 

as to what happened and what was the 

negligence on the part of the person in charge 

at the control tower. This explanation is 

necessary because this incident has taken place 

immediately after a week of the mid-air 

collision near Delhi. I hope the Minister would 

come with a clear statement as to how the 

person in charge of the control tower was 

relieved and how this accident was averted. 

Thank you very much. 

THE VICE-CHAIRMAN (Shrimati 

Renuka Chowdhury): Shrimati Veena Vermaji, 

not present. 

PROGRESSIVE DECLINE IN FUND 

ALLOCATION FOR MODERNISATION 

OF INDIAN ARMY 

 
 


